C. A. T. Bench, JMPUR

* Date of Order
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Sufflclent tlne has been granted teo the tr‘
appllcani for reWDV1ng defec ts but the S ame
have rmt been remraved ‘as yeti The application
1s fit te be decllned for regls-tratlon under
‘Rule 5 (4) of the 'Ce.rytral Adm:.mstrau.ve Tribunal
Precedure Rules 1987ﬂv '

Let 'the case be placPd befere the court

for appmprn.ate order on -|[T7/17 9!
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